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Judgement

Jagmohan Bansal, J

1. The petitioner through instant petition under Articles 226/227 of the
Constitution of India is seeking setting aside of order dated 26.02.2026 whereby
respondent has rejected his request to correct his details in the birth certificate.

2. The petitioner requested respondent to make correction in his birth certificate
with respect to his name as well as name of parents. The respondent by
impugned order while relying upon Section 15 of Registration of Births and
Deaths Act, 1969 (for short ‘1969 Act’) has rejected his request.

3. Learned State counsel at the outset submits that Haryana Registration of
Births and Deaths Rules, 2002 stands repealed and 1969 Act has been amended.
Section 25A has been inserted in 1969 Act w.e.f. 01.10.2023. As per said
Section, the petitioner has remedy to file appeal against order of Registrar.

4. Faced with this, learned counsel for the petitioner seeks permission to
withdraw the petition with liberty to file appeal before appellate authority.

5. Dismissed as withdrawn with aforesaid liberty.
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6. Pending application(s), if any, stands disposed of.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/aneesh-solanki-vs-state-of-haryana-... Page 2 of 2



